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We would like to know the consti-
tutional position. Unless the t a t t e r  
was referred to Parliament and Par-
liament gave its sanction, there was 
no question of negotiating the line in 
Jammu and Kashmir particularly. The 
Simla Pact was only to delineate the 
line a& on 17th December, 1971, the 
actual line of .control. But actually 
Government have ceded some of the 
territory in return for Thako Chak I 
would like to know the constitutional 
position in this regard.

SHRI SWARAN SINGH There are 
one or two points which have arisen 
which I would like to clarify, lest 
there be any confusion For one thing 
in Jammu and Kashmir, there is no 
international boundary or even a na-
tional boundary So, anv use of this 
expression from any quarter is against 
our national interest, and I would 
appeal to hon. Members not to use 
this expression.

About the second question, it is true 
that in Jammu and Kashmir, accord-
ing to the Simla agreement, both sides 
had agreed that the new lrie  of con-
trol had to be agreed to Uherefore, 
it had to be delineated, find agieed to 
before it was to be respected The 
agreement is that it will be mutually 
respected In that delineation, Thako 
Chak at the time of ceasefire was ad-
mittedly m the possessioi of Pakistan 
and we had to get this vacated We 
delineated the line of actual control 
in the rest of the territoiv. 1 here was 
some controversy which was raised 
in regard to this Thako Chak area 
This is also m Jammu and Kashmir, 
and Pakistan was raising this contro-
versy tHat they were entitled to stay 
put there. So, after seveial meetings 
to  resolve the deadlock, we insisted 
that Thako Chak area should be vacat-
ed by them, because this was on the 
boundary between Jammu and Paki-
stan, which is an international bound-
ary. Therefore, we i n s i s t  that they 
should vacate. Once this was accepted 
then in certain other regions, in re-
gard to some small areas, the details 
o f  which I  gave on the .floor ol the

House, we agreed that these should 
iemain with Pakistan. So, this was 
a matter which was clearly staled on 
the floor of the House in a statement 
made by me, and there is no further 
controversy and there is nothing more 
to be said. All these matters have 
been stated on the floor of the House 
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Some small pockets \/*nch were 
actually in our control on lTl^ Decem-
ber. 1971 were actually conceded to 
them That is whv I would ike to 
know the constitutional position He 
cannot create confusion m a matter 
like this

SHRI SWARAN SINGH. I hsve al-
ready made a statement. I have made 
a detailed statement on the floor of 
the House earlier

Plan to produce sophisticated battle 
tanks

v47 SHRI M RAM GOPAL REDDY: 
SHRI DHAN SHAH PKADHAN:

Will the Minister of DEFENCE be 
pleased to state

(a) whether Government plan to
produce sophisticated mom battle 
tanks in the near future a.id

(b) if so, the salient feaiutes of
these tanks?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI- 
N1STRY OF DEFENCE (SHRI VtDYA 
CHARAN SHUKLA): (aj and (b).
Yes, Sir. The Defence ft & D Orgemsa* 
tion is working on the development 
of an improved battle tank based on 
the qualitative requirement furnished 
by the Army authorities. It would not
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be tti the public iniereattodisclose the 
• details.

SHRI G, VISWANATHAN: Are we
self-sufficient in tank production and
is it also true that we are going to
export tanks to other countries?

SHRI VIDYA CflARAN SHUKLA: 
We are producing tanks according to 
the plans we have drawn u d . A s  for 
the second part of the question, there 
is no such proposal.

Goal for Thermal Power Stations

*49. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) the total requirements of coal
for the existing Thermal Power Station; 
and

(b) the measures Government have
taken to meet their coal requirements?

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM): (a) The total coal 
requirements for the existing thermal 
power stations are estimated at about 
21.6 million tonnes in 1972-73, which 
are expected to increase to about 29.6 
million tonnes by 1978-79.

(b) Adequate production capacity is 
available and is also being planned in 
the various coalfields to meet the 
normal requirements of. all the exist* 
ing thermal power stations.
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SHRI S. MOHAN KUMARA- 
MANGALAM: To my knowledge, the 
difficulty experienced by the Pathratu 
power station was not due to any low 
or bad quality coal being supplied. If 
the hon. member tables a separate, 
question about the details, I will give 
them to him.
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SHRI S. MOHAN KUMARA- 
MANGALAM: I am not aware of any 
letter or memorandum from the offi-
cers who are incharge of the Partratu 
power station regarding the quality 
of coal, But there has been some dis-
cussion on this question between the 
State Electricity Board on the one side 
and the Department of Mines on the 
other. As I mentioned earlier, if the 
hon. Member wants details on this, 
may I request him to put a separate 
question?




